Annexure |
For office use only

The Regional Director, I

Reserve Bank of India, | Regn no.
Public Debt Ofice, | |
Fort, R R |

Munbai - 400 001
Dear Sir,

Tender for “8.35 percent Government Stock, 2022 for an
aggregate anount of Rs.5,000 crore : Auction to be held on
Decenber 5, 2002.

Pursuant to Government of India, Mnistry of Finance,
Departrment of Economic Affairs Notification F.No 4(9)-WM 2002
dated Decenber 2, 2002 and the tender notice issued by you,
I /we, the undersigned hereby offer to purchase “8.35 percent
Governnent Stock, 2022", at the auction to be held by you on
the captioned date as set out bel ow

i) Nare
Constituents Nanme $$

ii) Addr ess

I R \

iii) SG. Code, if any | |

[ /

i V) Tel ephone No.

V) Nomi nal val ue of the I R \
Gover nnent St ock | Rs. |
required L /

Vi) Price per face value of Rs 100.00 /-----------ommmomnn \
(expressed in Rupees up to two |

deci mal points). L /

vii) Place at which interest
shoul d be paid

Undert aki ng

1. On your acceptance of my/our bid,

i) I /we agree/undertake to inmediately collect the letter of
acceptance from your office and to deposit the requisite
amobunt at Reserve Bank of India, Fort, Minbai on the
day/tinme as indicated therein.

ii) I/We authorise you to debit nmy/our current account
mai ntained with Reserve Bank of India with the requisite
anount .

2. I/We have read the terns and conditions of bid for the

auction to be held on the captioned date and undertake to abide

by them

3. I/We have also subnmitted another bid(s)/not subnmitted any

other bid (strike out which is not necessary) for the auction
to be held on the captioned date.

Yours faithfully,

Dat ed : Si gnature and
Ofice Stanp of the Bidder/s
$$ If the application is on behalf of a Constituent, indicate
the name of the Constituent.
** Strike off whichever is not applicable.
P.T.O



Not es

iii)

3.

Ter ns

1.

If the applicant's signature is by thunb mark, it should
be wi tnessed by two persons. The full nane, occupation and
address of the witnesses should be appended to their
si gnature.

If the application is made in the nane of a registered
body, the under noted docunents, if not already registered
at the Public Debt Ofice, should be submitted to the
Public Debt O fice along with the investnent anount:

Certificate of Incorporation/Registration in original or
a copy thereof certified as true by the Issuing authority
under his official seal.

Certified copies of Mermorandum and  Articles of
Associ ation or the rules and regul ati ons/ Bye-Laws of the
Conpany/ body.

Certified copy of resolution in favour of person/s
authorised to deal in governnent securities on behalf of
the conpany/body together with his/their duly attested
speci nen signature(s).

Applicant should al so conplete a Mandate Form (obtai nabl e
fromthe Public Debt Ofice) for remttance of half-yearly
interest on Stock Certificate/s issued to them

and Conditions

Governnent Stock will be issued for a mninmm anbunt of
Rupees Ten Thousand (face value) and in nultiples thereof.

Separate tender form should be conpleted for each bid.

Results of the auction would be displayed at Reserve Bank
of India, Fort, Minbai.

The Reserve Bank of India will have full discretion to
accept or reject any or all bids either wholly or
partially, if deemed fit, w thout assigning any reason.

Tenderer should check for hinself the result of the
auction and, if successful col | ect the letter of
acceptance of the tender from the Reserve Bank of India,
Fort, Munbai .

In the case of accepted tenders, the Governnent Stock
would be issued for the nominal anmpbunt applied for at a
price as given in the bid.

Paynment shall be made at the Reserve Bank of I|ndia, Mnbai
Ofice, Fort, Miunbai, in cash or by cheque drawn on it, or
by Banker's Pay Oder or by debit to current account
mai ntained with Reserve Bank of India and the required
amount shal |l be deposited by the close of banking hours on
Decenber 6, 2002.

The CGovernnent Stock will be issued to the parties by
credit to their Subsidiary Ceneral Ledger  Account
nmai ntained with Reserve Bank of India and in the form of
Stock Certificates to others.



